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Date of Dacision: 19.2.1994,
i. oA 387/92
(0n 445/89)
V/Se
NMITGT OF THLIA & ORS. ee e RESFIIDEITS.
2 On 1062 /92
(cA 450/89)
DURAI SwWAMY ess HPPLIZANT .
V/S.
UNIDN_OF,INDIA & ORS . s oo PESEFOIDEIITS .
3. OA 573/92
(oA 473/89)
THANGVEL e ee APPLICANT,
v/s.
MITRT OF IWLDIA & GRS . e ee RESPOIIDENTS .

CCORAM: v
HC'BLE Mr. GOPAL IRISHNA, MEMBER (J).

KON '2LE MIS3 JSHA 3BEYN, MEMBERP (A).

For the Applizants eee CHRI R L. GAUR.
" For the Respondent s see SHRI MAITISH BHANDALRI.

FER HOW'RLE M. GOPAL FRISHUA, MOMEER (J).

Applicznts Irichnan, Dural Swamy and Thangvel have £iled
these apolications u/z 19 of the.Aaministrative Tribunals act,
1985, challenging the 2rder of their terminatiosn from serviczs
in the post of Gangman in the »ffice of zzsistant Engineer

(conatruction) in the Western Railway at Jaipur.

2. wWe have heard the lesrned counsel for the partiss and have

Gl

carefully perused the recoris.

3. L1l these thr

i
U]
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cases involve common quastionzof law and -
facts and therefore they are being Jdisposzd of by a —common
order.

4. The applicants have been serving as Gangnan in the office

of the Aszistant Engincer (Conztrusction) in the Western Railway
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at Jaipur ever sincs their engagerment till date. S5ince they
ware nct found wedically £it even in the lowest category. their

service
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were terminated by the orders impugned by them. It is
an admitted position that the applicants after having been
declared medi-ally unfit 4id not crefer any appeal to the

concerns=d aunthorities.

. S e In the circumstances oOf ths oresent case, we dizZpose of

these applications in the following terms . s-

The applicants

[ 0]

hall mave appeal(s) agains+t the medical
report declaring them nedically unfit within a perizd of
threz weeztks frorm the date of this order to the oonoerred

authorities. Till Jdecisions

w

re talen on tre apoeal(s)
filed the applicants they shall be retained in service

=fore. Appeal(z) shall ke dccided in ascordance with
6. A4ll the threse (as stand disposed of with no order as to
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( USHA 3EQ ) ( 3OPAL ITISHIA )
MEMBER (&) MEMBER (J)
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